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Counsel for the Applicant : Mr. V.Venkateswara Rao
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDCERABAD
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0.A._1242/96. ‘ . Dt. of Decisjon : 24-§0-96.

M.A, Rasheed .« Applicant.

Vs. -

1. The Director General,
Indian Council for Agricultural
Research, Krishi Bhavan,
New Delhi. -

2. The Director, Central Research
Institute for Dryland Agriculture,

- "Santoshnagar, Saidlabad P.O.
Hyderabad- «-59, S

3. ¥k Sri V.M Mayande, Scientist and
-EnGuiry Officer, Central Research
Institute for Dryland Agriculture,

Hyderabad .. Respcndents.

-

Counsel for the Respondents 3 Mr, N.R.Dévaraj.Sr.CGSC.
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ORAL ORDER (PER HCONMN'BLE SHRI R.RANGARAJAN : MEMBER (ADMN;
Heard Mr,V.Venkateswara Rao, learned counsel fo

arplicant anrd l"‘r. N.R.Devaraj, legrned counsel for the re

2. o The applicant while working as T-%5 Technical Gr
under R-=2 was issued with a charge memcrandum No.F.No.INQ
28-03-94 (Annexure-1) under Rule 14 of CCS (Conduct) Rule
charges pertaining to his mis~¢onduct. Tﬁét'chaféggpeet
with punishment of compuls%ry retirement after following
rules.

The order of compulsory retirement was igpgued by

(R=2) vide his order No.F.No. INR/2/94 gated 19-2-1996,.

r the
spondents.
ade Offiégr
/2/94 daéia_
s for the
had ended
the extant

the Director

Against this

order of compulscfy retif%ment he -appealed tc the appellgte authority

viz., the Director General, ICAR R-1 herein vide his appd
23+.023-96 (Annexure-5). Though more than 7 months over it
for the applicant that the appeal is yet tc be disposed g

-
(g?eéééﬁﬁicant further submits that the respondents are ng

earlier also in this connection.

3. This OA is filed for setting aside the impugned
No.INB/2/94 a.ted 19«02~96 {(Annexure-4) issued by R-2 and

consequential direction to reinstate him back into servig

4, The main conténtion of the applicant is that th
avidence to prove the chérges. Hence it is a.case of no
His further ground is that the appellate authority yanton
quige without gisposing 6f the appeal dated 22-03-96. He
submits that the impugned order of compulsory retirement
sh&uld be set aside and he should be reinstated back on d

walting for the disposal of his appeal.

B

al dated
is stated_ .-
f b‘y R-l .

it disposing

of the appeal with malafide intention as he has approached the Court

order No.F.
for a

€.

ere is no
evidence,

ly keeping
nce he.

from service

uty without

oed




time will meet the ends of justice.

" 22-03-96 (Annexure~5) within 75 days from the date of reg

3=
S. The learned standing counsel for the respondent
that his appeal is pending and will be dispésed of shortl
that effect a direction may be given. A suitableldirécti

: to ‘
be{ given/compensate the applicant monegarily in case the

@

$ submitted
y arnd to
bn méy also

Eppeal is

not dispcsed of by R-1 within the stipulated time given by this Bench.

6.

The applicant had brought out in his appeal the

circumstances

because of which his request for setting aside the compulisory petiremen

has to be considered.

indicated in his appeal the reasons why he has come to t

It is further gtated that the applicant has also

= conclusion

that the case has been decided without any evidence and in violation

of principles of natural justice: The details zs setout

are contested by the learned counsel for the respcndents.

in the appeal

But it is

not pecessary to go into the merits of the case at this Qtage when

the\appeal is pending. I have no doubt in my mind that 4
authority will consider all the contentions raiszd in his
come to a judicicus conclusion‘on the basis of enqguiry req
orders of the disciplinary authority and other .lated 4d
connected with this case, Hence, a direction for early d
the appeal of the applicant dated 22-3«96 by R-1 within %
In case R=1 fails tg
the direction of this Bench in regard to the disposal of

the applicant should be suitably compensated money . rily.

7.

In the rgsult, the following direction is giveni-~

he appellate
appeal and
port, the |
cuments
isposal of
stipulated
comply with

the appeal

R-1 should dispose of the appeal of the applicant dated

copy of this order.
that stipulated period the applicant is entitled for the
allowances as he wgys drawing on the day of &% his compuls

till the gisposal ¢f the appeal.

8. The OA is ordered _..ordingly at the admission

(R, RANGARAJAN)
MEMBER (ADMN. )

ac

itself. No costs.
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copy to:-

The Director general, Indian council for Agriculturai

. presearch, grishi phavan, New Delhi.
2., The Director, central'Research tnstitute for Drylaaé
agriculture, gantoshnagar, gaidabad B.C. Hyd. :

3. Qne cocy toO Srie v.Venktaeswara rao, advocate, CA@iHyd.
4, oOne copy to sri. y.R.Devaraj, Sr. cGsC, CAT. Hyd.;
5. Qne copy to Bibrary. CcAT, Hyd. !
6. One spare CcODY. | ‘;
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